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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

.“. - L
' NEW DELHI
O.A. No.l7o5/'9o : 199
T.A. No. )
DATE OF DECISION_22.02,1991,
Shri Mahesh Ghand _Petitioner
Shri A.5. CGrewal Advocate for the Petitioner(s)
Versus \ ‘ ‘
Commissioner of police Respondent
Mrs, Avnish Ahlswat - Advocate for the Respondent(s)

CORAM
The Hon’ble Mr.P.K. .KARTHA, VICE CHAIRMAN(J)

~

4 s . o . ~ N
The Hon’ble Mry, M, SINGH, ADMINIS TRATIVE MEMBER

Whether Reporters of local papers may be allowed to see the Judgement ? "j/b
To be referred to the Reporter or not? (Vo

Whether their Lordships wish to see the fair copy of the Judgement ? |
Whether it needs 1o be circulated to other Benches of the Tribunal ?

el A e

JUDGMENT (ORAL)

{of 'the Bench delivered by Hon'ble Mr v rnrdh
N Vice Chairman(J)) ! e Pois Kortha,

@We have heard the learned counsel of both parties,
The relief sought in this application is for quashing the
impugned order dated 24.7.i990, whereby the respondents
asked the applicant to vecate the.Governmeht Wuarter No.5-4/1,
Police Colony, ~ndrews . Ganj, New Delhi, and to pay rentible
charges at market rent from 8.5.1986 to the date of eviction,

The pleadincs 4 ‘his & .
p gs in this czse are complete., The application h

93]

a
not been admitted. e feel Lhat + 5 : -
eCe Je feel chai The Gppllcatlon could he

disposed of at issi
fp 2d 0f at the admission stage itself and we proceed
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epplicant hes staied that he has

[

filed On 202/199 in the Tribunal wherein he has

challenged the order of dismissal passed acsinst
him, It is in wview of this, he is praying thst

he should be allowed to retain the Government

i

ter allotted to him, The learred counsel of

[0}

Wudi

.

the respondents states that the applicant hes nct
paid any licence fee to the tune of B,31,800.00
G .
ol November, 199, nccording to the respondencs,

the applicant will be entitled to retain the Jovernmmani
arter only for a period of 30 deys from the date
of dismissal,

e The application was filed in the Tribhunc:

on 22,8,19080. 0On 24,8,1990 an inteiim order 'vos

r‘eS

[}

ed Cirecting the respondents not to digiossess the

N

applicant from the Government wuarter subiect 4o his

<

liability to pay licence fee etc. under the =zlevard
rules, The applicent has not paid any licence fae
in compliznce with the order passed by the Toibunel
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4e After hearing the learned counsel oFf boin
pariies, we ere of the opinion that the applicant is

ot entitied o retain the Government WWATLer a3 Siv.yed

[
Q
b

in this applicacion. The <pplication is, therefeore,
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